
FIR No. : 00179/2020
PS : Bhajanpura
State Vs. Riyasat

18.07.2020

Present: None.

Reply received from IO.

As  per  reply  accused Riyasat  neither  arrested  in  the  PS

Bhajanpura case, nor required in any case at PS Bhajanpura.

Another application filed by Ld. Counsel through e. mail

for withdrawal of present application.

Accordingly,  present  application  is  dismissed  as

withdrawan being infructous.

Copy be sent to the Ld. Counsel for application through e.

mail ID/ whatsapp no. so provided.

               (Richa Manchanda)       
       MM-01/NE/KKD/18.07.2020



Challan No. : SPC-3032-02603-17
Circle : SPC
Vehicle no. :   UP-14FT-4853

18.07.2020

Present: None.

Report  of  Ahlmad  received  as  per  which  the  requisite

record is not with the the court from which report was called.

Let  relevant  record  be  called  from the  record  room for

30.07.2020.

               (Richa Manchanda)       
       MM-01/NE/KKD/18.07.2020



e. FIR No. : 013511/2020
PS : Bhajanpura
State Vs. Ashraf
U/s : 379/411/34 IPC
Bail application of applicant Ashraf

18.07.2020

Vide this order, I shall dispose off the bail application
U/s 437 Cr.P.C.  of accused/applicant Ashraf.

Pr. : Ld. APP for the State through VC via Cisco Webex.

Ld. Counsel for the applicant through VC via Cisco Webex.

Considering  the  Corona  pandemic,  hearing  was  conducted

through video-conferencing via Cisco Webex.

Copy  of  bail  application  and  other  relevant  documents  were

received through e. mail.

Reply filed by IO.

Ld. Counsel for the accused has stated that accused is in JC since

23.06.2020 and he has been falsely implicated.  Nothing has been recovered

from his possession. Case property has already been recovered. Bail has been

prayed on these grounds.

IO has opposed the bail in his reply. 

Heard. Perused.

Considering the facts and circumstances of the case, accused is

hereby admitted to bail on his furnishing a personal bond in the sum of Rs.

10,000/- with one surety in the like amount.

Copy of this order may be sent to the counsel through e. mail

ID/whatsapp number of the counsel. 

Copy be also sent to the Jail Superintendent.



Bail application is disposed off accordingly.

               (Richa Manchanda)       
       MM-01/NE/KKD/18.07.2020

Certificate : - The proceedings were conducted through video-conferencing

via  Cisco  Webex.   Audio  as  well  as  video  was  clear  throughout  the

proceedings  and  the  connectivity  was  also  proper.  No  mal-functioning

reported in the devices used at both ends.

(Richa Manchanda)       
       MM-01/NE/KKD/18.07.2020



e. FIR No. : 014390/2020
PS : Bhajanpura
State Vs. Manshoor
U/s : 379/411 IPC
Bail application of applicant Manshoor
18.07.2020

Vide this order, I shall dispose off the bail application
U/s 437 Cr.P.C.  of accused/applicant Manshoor.

Pr. : Ld. APP for the State through VC via Cisco Webex.

Ld. Counsel for the applicant through VC via Cisco Webex.

Considering  the  Corona  pandemic,  hearing  was  conducted

through video-conferencing via Cisco Webex.

Copy  of  bail  application  and  other  relevant  documents  were

received through e. mail.

Reply filed by IO.

Ld.  Counsel  for  the  accused has  stated  that  accused has  been

falsely implicated.  He is totally innocent and belongs to a respectable family.

Bail has been prayed on these grounds.

IO has opposed the bail in his reply. 

Heard. Perused.

Considering the facts and circumstances of the case, accused is

hereby admitted to bail on his furnishing a personal bond in the sum of Rs.

10,000/- with one surety in the like amount.

Copy of this order may be sent to the counsel through e. mail

ID/whatsapp number of the counsel. 

Copy be also sent to the Jail Superintendent.

Bail application is disposed off accordingly.

               (Richa Manchanda)       
       MM-01/NE/KKD/18.07.2020



Certificate : - The proceedings were conducted through video-conferencing

via  Cisco  Webex.   Audio  as  well  as  video  was  clear  throughout  the

proceedings  and  the  connectivity  was  also  proper.  No  mal-functioning

reported in the devices used at both ends.

(Richa Manchanda)       
       MM-01/NE/KKD/18.07.2020



FIR No. : 93/2008
PS : Bhajanpura
State Vs. Mohd. Jamil
U/s : 379/511 IPC

18.07.2020
This is an application for modification of order dated

14.07.2020 for grant of interim bail by the Court.

Present: Ld. Counsel for the applicant through VC via Cisco Webex.

It  is  submitted  by the  Ld.  Counsel  that  the  wife  of  the

accused is not having the surety amount with her and he may be released on

the Adhaar card of the his wife Nazma who is residing on the address of the

accused.

Heard. Record perused.

It is seen from the record that accused Mohd. Jamil had

been declared PO vide order dated 31.05.2019 and was later on arrested on

08.07.2020 by the police of PS Bhajanpura.

The  cremation/last  rites  of  the  mother  of  accused  have

already taken place which were undertaken by other brothers of accused.

Considering the previous conduct of the accused and the

fact  that  last  rites  of  his  mother  have already taken place,  application  for

modification of order dated 14.07.2020 is hereby dismissed.

               (Richa Manchanda)       
       MM-01/NE/KKD/18.07.2020



FIR No. : 620/16
PS : Bhajanpura
State Vs. Mohd. Iqbal etc.

18.07.2020

Reader of the Court had a telephonic conversation with the

Ld. Counsel for the accused who requested an adjournment.

At request, put up on 08.09.2020.

               (Richa Manchanda)       
       MM-01/NE/KKD/18.07.2020


